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3 	U .9.95 	T he applica nt de sires to wit hdr4 - 

this Original Application. The Saw. 1st 

permitted. He is free to agitate her 
grievance, if any, in future, at an 

a ppropr iate t lire, if sO adv i se d • Misc. 
pplation 663/95 & 0t.435/95 are  

disposed of accordingly. 	 I ard Shri Ashok Mishra, learned 1 
Sr.Starr3ing Counsel. 

nd over copy of the order to 

- the petitioners counsel forthwith. 


